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ACT No. 42 OF 1989. 

ARRANGEMEm OF SECTIONS. I I 

CHAPTER I. 

I. Short title, extent, application and commencement. 
'2. Definitions. 

, THEUNIYERsrrY. . , . . I  - 

3. Establishment of Univdrsity . 
4. Establishinen; of new mUege and recognition of institution by 

6. powers and fmc2ons cf r~niv-;r\. 

7. Admission to Univmity. 

OFFICERS OF THE UNnfERSTTY. 

8. Officers of University. 

9. The Chancellor. 

10, The Pro-Chmcellor. 

11. T h e  VioeCbancellor. 

12. Powers and duties of vice-Chanceihr; ' ' ,  

13. The Registrar. ' I , - k . -  

14. Tho Einaona Oficer 

15. The Denns. 

16, Tho Dimtors. 
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CIUFf'ER lV, 

AUTHORITIES OF THE VNTVERSITY. 

SECTIONS : 

17. Authorities of University. 

18. The Board of Mapagemeat. 
19. Powm of Board. 
20. Meetings of Board. 
21. The A ~ & G  Council. 
22. Constitution of Acatiemic Cound 

23. Powers and functions of Academic Council. 
24. The Faculties. 
25. Tho Boards of Studies. 
26. Tho Planning Board. 

27. The Finance Cammittw. 
28. Constitution of obar authorities, 

CHAPTER Y. 

RESEARCH AND EXTENSION EDUCATION 
ORGAMISATIONS. 

29. Veterinary and Animal Sciences Research Organisation. 

30. Vetminary and Animal Sciences Extension Education Organ& lion. 
. . .  

CHAPTER VI. 

FUNDS AND ACCOUNTS. 

31. General Fund. 

32. Other Funds. 

33. Managmunt of Funds. 

34. Grants. 

$5. Annual Accounts. 

I .  CoNPZnONS OFLSERVZCE. 

36. Pension, gratuity, c.tc. 

37.EConditions of service. 
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T A M I L ~ N A ~ U G ~ ~ B R N M E N T ~ G A ~ E ? " ~ E ~ _ E X T ~ Q ~ ~ N A ~ Y ~ , ,  . . .  . I . , O  r.. 
. . .  . ---- . , . , . , I ,  - .,. -_ ...-. . . .  - .  - 

.. . 
- . - - , . .--. - . , . . . .. - ---- . . 

, . r--.'- An A n  to provide f o r  the esrablhhment and incorporgion of a Univmdty of 
! .' Veterinary and Animd ficisnces in thi dialb of Tamil Xadu and f o r ' ~ t t e r s ~  

. . _ , I  I . - connected t7cwewith. t 1 . '1 

.' i 

WHEREAS it is desirable to establish a University exclusively for the deve  
: 

lppment of veterinary and animal sciences and for f w t k h g  the advancement 
d-leainhg and prosmtion, of research in veterinary aud animaE ,xieus ; 

+- 

! 

BE ii enactcd by the b&laiive Assembly of the Siate of Tamil Nadu in 
the Fortieth Year of the Republic of 'hdia as follows :- 

CHAPTER I. 

PKELLMINARY. 

. .. 
: 1. ( I )  This k t  ma? be c d c d  thc Tamil Nadu Veterinary and Animal. Short title, exwn 

Sciences University Ac4 1989. a ~ ~ u m t l o n  an 
'd ;, 

COmmuncoment, #., 

. . 
(2) It kxteods to the whole of the State 01 Tamil Nadu. 

a )  tie col:eges and instilutions speczed in the Schedule ; and , 

( b )  all coUe,ees and institutions which may be amnted to, or established 
or. rnaintain.ed'by, the Lkniversity in accdrdance -with the provisions' of this Act 
and the statutes and reguIatioas made +ereunder. ' 

I 

(4) Thjs section and sections 2, 3.4. 5,  6. 8, 9 ,  10, 11, 12, 13, 14, 15, 16 
17, 26.31,' 32, 33, 41, 42, 43,44,46, 47, 48, 49, 53, 58, 59, 60 and 61 shad 
be deemed to have dome into force on the z?th day of SepJember. 1989 and the .a.C 

r ~ t  of this Ad, exceptl d o n  62, shall come into forde on such date as the 
. . . 

Government may, b;r notificntio;, appoint: 
I .  

, . ,  

2. In this Act , unless- l1le context o liierwise requires,- Defiitlons, - :  - .  ,. . 
I - . .1  

( a )  " Acadmic Council " means the Academic Council of the University ; 3 '=A 

> ,  

( b )  " affiliated cuuege" means any college, affi'iated to the University and 
providing courses of study for admission tu'ib'e' &atninati(~ns for degrecs, diplomas 
or other academic disliactia-its 0: Clc L'5-::rrity ; 

, . .. :i 
.'. 

(cl " animal " or " livestock " includes birds, fish, wildlife and reptiles ; 
' * -  4 !' 

. . , : ; ,j-12 9 
.. :;.!: ..-/,ir:j :$ 

( d )  " appoittt~d day" means the 2@ day of September 1989 : . .-,:!* .;- . .. 
..I! 

. ..! .., . 
(e) " Board " mrans the Roard of Management of the University ; . ,; , , 

. . 
, . 

(f)  " college " means any college ot '  institution stablished or maintained ,'.< 

by, or m a t e d  to, the Uuiversitg prowiding comes of study br or 
I:, 

.-, 

providing f o r  prosecution of research or providing extension education in veteri- 
nary' and animal aciencea, for admission to the examintitiom for d~ 
diplomas md other academic dishctiom of the 'Lhive~ty ; 

, . 

' ( g ) " c o ~ i t n e n t e o U c g e ' m ~ ~ . ~ e ~ ~ ~ t e r h a ~ C o U e g ~ ~ ~ r r ~  , , .  

the:' V$&in!v, CoU!ge and Research, ,hsppte, Namakkal, , a n d  4 i h s  FiHeriea- .;: ,; 
~oll$~&~:T~trcorin~'add '&dud&- &ti other cdlege. , - as,may .be dec]ar&:,a - ~ L ~ c H , ; :  
by the Doard, from time to t h e ;  

k 
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222 - - .TAMIL NADU GOWRNMENT GAZETTE EXTRAORDINARY - 
( h )  " Dean " means the Dean of each college and includes the Dean sf 

each FacuIty ; 

( i )  " cxtcmion educalion " means the educatiofial activities concerned 

with the training of livestock farmers, home makers and olhcr groups concerned 
with animal health,or walfqre.or improved animal husbandry pradices and various 
phases o; - :~ient$i: technolog -related to mima1 production and marketing and 
L,:udq demonstratian lo carry the new technology and innovation to livestock 
farms and farm homes through the Guvernmznt Departments of Animal 
Husbandry, Fisherids and the like : 

( j )  " F ~ U I Q  " means a Faculty of the Universiiy ; 

(k) '' Gavornrent " means the State Government ; 

( I )  ".hosteln means a unit of residenze for studcnts of the University 
maintained or recogaiscd by the University ; 

(m) "n&ed dab " means the date specified 3n thc notification issued 
under sub-section 14) of section 1 ; 

(n) " prescribed " m a n s  prescribed by the statutes or regulations made 
under this Act ; 

lo) '' regulations " and " statutes ' mean, respeclivdy, tile regulations and 
statules made under this Act ; 

, . - - . . - . . . . . - - - - I ( p )  '' Schedule " meacs the Sciicdulc to '.his Act ; 

( q )  " University " mcans the Tamil Nadu Veterinuy and Animal Sciences 
University established under section 3 ; 

(r), " veterinuy " means the nti-and sciencc of vderjnary surgery and 
medicine and inch k- , : 

(i) tbe c;ia.gosis of diseases in, and injuries to, anin~aIs ; 

(ii) the giving of advice based upon such diagnosis : and 

iiii) the medical or surgical beatment of animals. 

CHAPTER IT. 

,: 7-g,. . I ~ , , ' . ~ ; ~ :  ' - -  . .-:. ,... i' .. ' jf:~iiic " 2. 

: id i y.13 Pdr .&' ':be.vekpnient' "of ,ietennary .'md &a1 sciences :* and for 
-furthering the advancement of !earnkg ,yd prosecutipn qf ,rqearcF,ip.ve,tqrinary 
and animaI scii!'ri&s; oh:-and' fr6ni' ithe. appointed: day, there"shd1 be' established 
a University by fhe nme the Tamil Nadu Veterinary and Animd Sciencei 
Udversity.. , ! :  , ., ., ;:. \ I . . ,  . . . . . .  .. . .. ; ,...,..-.?I , , . ' .  ; . ._  

: I ,  ..!. . (9) ,. The ,University sl@L be a body corporate, , shall ha* perpetual 
s@wlon; adp a conmop-@ s h d  sue and be .sued by the,said;name. . I . . l r .  I . . , . 

. , , .. ..:v ' - +.:,:, i!; ' , a  ; e:, 

:'?9)"7he. hrads.i,srters o f  ~ . 4 v e k i t ~ , , s h a l l  be localid in :such.place 
~ithi l; '"%~-~t~IC! "t 1 * [ ' f l a d u , ~  the ,  Govemn~eqt ma, specify,.,in- this 
behalf. 

, . 1 1 ,  L . I .  I . 
, , , ,: L!. , , ,> * '  ' 

4. ( 1 )  On aid f rom the'appdinted day, no dew c o ~ e ~ e ~ & ~ a a i n ~  education 
in vehhary a d  animal suences SU be established except a61 a amtituent or 
&jap:d college of th/? University. 

i 
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5. Tbr: tloivmiiy shall h a m  the fouo&ing objects, nam e v : -  1- , . ObJccts of univai- :<' 
SPY. P ~ i l  

( a  j to l m p l  education in diLrmt branch~ Uf veterinary a&i animal 
sciences as the University may determine ; 

..- 

F ( I r )  to further B e  advancement of learni~g and posecution of research *. .  s, 
ia veterinary anti animal sienecs ; m d '  . . I .  . .  ;,I -2 

, . '.--A 

. ,'! ' I I ., 
(c) to  underlake Vre extmsion of such sciences to the rural people in ,:4 !I! 

co-upr~iion with the Gova-nment DcparbnentS uoncetned. -id Bb;. . . I : ,* . . -3 
6: 'fhc, \;niwsity shall ha\: rhc folloq4ng. pow.ers and functitms, nanleiy . - Powers Yaad f a -  

tioils of U P M ~ F .  -!$ 
(a) td provide for instructions, training and research in veterinary and 

q:;:aiaI sciences ; 

. ($)'.to provide for dissemination of the &dings .of research and taihnictd 
information through zslcnsion education ; . -' , , , . ,.. 

, +:, , \ , : L  , 
(c) to insti~qrie drgres, diplomas and oth& kademik dktinclions m 

veterinary and animal sciences ; . ,  . 

, .  . .. ., , ,.< - 

(dl to hold examinatfons arld to confer degrees, diplo& ahd - ,  other 
~caderuic distinclions. on persons who h a v e .  4 . 

. .  

. . I . ' .  
, . 

( i 1 pur>uerl: a r r z s t ~  ibtd 'course bf stud? : ur , . 
1 . I  :.r:: , 

F;b&~ 
(ii) cariied oUt research in the ' Uldversily under  . . t h e  , 

conditions : - .  . ,  . 

(e) to confer honorary degrees or other distinctions in tbe manner and 
under the conditions prescribed ; 

( f )  to provide for lectures and instructions for field workers, livestock 
farmers and other persons not enrol;& as regular students of the University and 
to g m t  certiiicates to them, if n-y ; 

' i' - 
(g) to co-operate with other Universities and aulhorities in such mann& 

and for such purposes as it may dekermhe ; 
I; 
1; 

( h )  10 estabssh and maintain colleges and institutions relating to 1. 
veterinary and animal sciences ; I 

S: 
$ l i )  to a m a t d  co:lcges to the University 'undcr conditions 'prescribed and -r , 
i. 

to withdraw afEiliati3n from colleges ; 
i 
. 0 

(j) to establish and maintain laboratories, libraries, research stations and 
museums for teaching, research find extension education : 

(k) to institute teaching, research aad extension education posts and to 
appoint persons to such posts ; 

( I )  to create administrative and other posts 'and to appoint persons lo 
such posls ; . 

(m) to hstihltc and award fellowships, xholarships, studentships, bur- 
saries, exhibitions, rncdals and prizes in accordance with the statutes ; 

(n) to establish and maintain hoslels, to recopise hoskls not maintained 
by the University and to withdraw recognition therefrom ; - 

( 0 )  to establish and maintain residential accommodation for tha 
empIoyees of the University ; 
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( p )  to fix, demand and receive such fees and other charges as may be 
prescribed : 

( q )  to supwvise and control hostels and to regulate and enforce discipline 
among the students ?f the University and to make arrangements for promoting 
their health and welfare ; and 

( r )  to do aH such acts and things, whether incidental to [he powers and 
functions aforesaid1 or not, as may k wessary or desirable to further Ihc 
objects of the Univcrsiw. 

7. (1) The universitg shall, subject to the provisions of this Act and 
statutes, be open to all persons. 

(2) Nothing con&ed in Lb-sedon (1 )  shall require the University- 

(a) to admit to any coursc of sludy any person who does not posscs 
the prescribed academic qualifiation or standard ; 

( b )  lo retain on the rolls of the Universil y any student whose acndcndc 
record is be!ow the minimum siandard rcqnired for rhe award of a degrec, dploma 
or other academic distinclion ; 

( c )  to ndmit any person or rctain any student whose conduct is prc- 
judidd. to  the interests of the University or t h e  rights and privileges of orlrer 
studentq and em ployem ; Gr 

( d )  to ad~nit to my course of study students Iaxger in number thaa 
thme prescribed. 

(3) Subject to the provisioas of sub-section (2). the Go~ernment may, 
by order, direct that the G ~ v e r s i Q  shall resen-e such' percentage of seais for 
the atudaite belonging to the Bcheduled Castes, Scheduled Tribes, Most Back- 
ward Classm and Bnclnvtud Classes as may be spedficd in such direction and 
where such direction has been given, the University shn l l  make tho rcserva. 
tion accordingly. 

- 

OFFICERS OF THE UNIVERSm.  

OfTire of,,'Uni- 
varsity. 

8. The University shdl consist of the following omcers, nameIy :- 

- (1 ) The Ch~nceUor : 

(2) The Pro-Chancelor ; 

(3) The Vice-Chancdor ; 

(4) Thc Re$str;lr ; 

(7) The Dimor  of Research ; 

(8) Thc Director of Clinics : 

( 3 )  The Djrector of =tensivn Education ; . 

(10) Th,? Director, Centre for Animal Heath Studies ; 

(11) Ttte Cirector, Centre for Animal Production Studies ; and 

(12) Such other persons as may be d ~ l a r e d  by the statutes to be oficers 
of t h e  Universitv 

LatestLaws.com



LatestLaws.comLatestLaws.com



LatestLaws.com
L. . . i s . .  . . .. ._  .. -1 .  . . 

- - .  
- ,  _.. 

. .I I .  

' ( 5 )  '$J $ ~ c o ~ h ~ n ~ k l l o r " s h d f - ~  a whole-timeofficer of the thiversity 
' - and his emolomenls and other term and conditions of .servicc qaIb., be-as 

~foltovls :- ' 

. , .  . ' .  -., : ; I  ' , , . , .  . ,  , I : :  

. . 
: , ( i ]  ~ 1 1 c  Giec-~hanccl~or.:ha~ be ent!gcd, to such salary. as may bo '. . . .. . .. 

prescribed ;, . . ,  

I .:. . " 
<,. . 
4 .  

(ji) The ~ i c e ~ b ~ n c ~ ~ ~ ~  shall be enlitlea 'without of rent, 

$1. 
"to ihc  &e of a furnisllcd rehideace jhioughout his term of office;and no charge 
'sbal fall on the .ViceChanceUor personally in respect of the maintenance ' of 

. . such residence ; 
" . 

(jii) The ~ i c c ~ h & i ~ a r  shni bc entitled to sukh krminal benefits 
. , and allo~vances as may be fixed by the Board, with the approval of the 

' Chaneelloi*, from time t o  time : ' -.  . . , ,  m e .  

. . 
. . 

, - .  , . P.rovided that where an .employee of-- , . .  , . .  I . _ . .  , 
(a )  the University t or . . . . .  . .. 

( b )  any other University or eo!lcgc ar insiitution nlainlainod by, or 
affiliatei iu, '?at Universiw, , . , . 

appointed as vice-~hanglloi, he shall be dlo&ed to continue to canliibute 
. . . tb the Provident 'Fund to which .he is a subscriber, and the cantribulionof, the 

( 
A .  University shall bk linlited to what he had been contributing immediately 

.. a 

before 111s tipgoinmen: as Vice-Qancellor ; 
1 '  ' ' 

1. ,- 
-: , '  

:< ' 
. (iv) The ViceCbanceIlor: -&all be entitied to travelling allowanws at 

, .  , 

p i .  . such rates as may be fixed by the Board; 1 : ,; : . . .-,.: ,.. ..: , 

$-:,5L.T ,'>:, 
r, -. 

, ( v )  Thc ~ i t e ~ h a n d o r ,  ehaU;be entitled to earned l e y e  on, full pay 
. , .rat one~deimrh~of the periods spat 'by  him on active service :,:,-:, ,,., 

:::. ~jl-...r:z,;j a, ::: ;:-, , u-'; F rzY 
_ . I  . .:7 : .Provided ihat when.lhs eqmed leave applied for by-the Yicqancellor, 
win suffident'tirno :before the date of expiry of,:the-tern 'of his office, is refused 

Lj{, ; 
p, . 

by the Chancdor in the interest of the University and if h e  does' qst: avid .of 
. tbe leave before I he date of expiry of the term of his ofice, he shdl be kntitled 

to draw cash equivalent to Ieave salary alter rehquishment of his office in 
respect of earned leave at his credit subjw't tto a maximum of two hundrcd 

.. . -  and for@ days ; 
. . 

0 '  - 
? .  (vi). Tl~e Vice-rhanc~llor shaU be entitled, on medical grounds or 

. .  ' i a t h l k  , othgrrviso, 1 6 ~  ,of to his~ofice: leave without . . - A  pay . '  . for hbl a . period .. not exceeding three months- during 
: .  0 .  r ' . ..'1,.33?.dl,r' I . ,  

'1.  . . r .  '7. , !!i .:,. 
*-.I. .. . . . . I  .9rwided that such leave may be converted into'leaye on w ' p a y  to the 

. :';cxicn( lo. which he is entitled to .eyned leave under clause (v) .  
. . . ,  . 

Powers and dudes, 11. ( I  ) The ViceChancellor shall be the academic head and the phndpal 
of x c ~ - C h ~ c e -  executive officer of the Universily and shall. in the absence- of the .Chancellor 
[lor. ' - and the Prrr-Chancdlor, preside at any convocation of thc University and confer 

degrees, diplomas ( r other academic div6nctions upon persons entitled to receive 
thcm. He shall b: a member ex-oficio and Chairman of the Board, the 
Academic Council', the Planning Board and the Finance Committee and shaU 

.I . . 
' .. 

be entitIed to be present at, and to address, nny meting , of, eny,: ,authority of. 
the University but shall not be entitled to vote .thereat, unIess he 'is a member 
of the authority concerned. . . 

(2) The ViceChanmllor shall exercise control over &c. iffairs df the 
University and shall be responsible for tho due maintenance of' discipline in 
tl~c University. 

( 3  1 Tl~c Vicc.~l~nnccllor shnl.1 convcnc nicciiigs of ilic nc~nr(l ant1 thc 
I Acn[l~~r\\ic Ci~onsil, 
I. - 

( 4 )  'l'l~c Vicc t'luurctllor shall cnsurr: llrnl 111c plnvisious illis Acl, 
t11u ahhh~tcg n ~ d  ~.cp~l.\lluns nrc oholval and onrricd out nnd he mng cscrcisa 
91 pm7crs  nccmsnry fur illis purposo. 

.)!I , b ' . . . , I ,  it : i t1  . . ( 5 )  ' The t l a ~ h & o !  .s& ' hdve' , p y h f ,  t$hkS: $\io* 612' biy'h~t ter . 

and shall, by order, takc such - action x .may. d&& n'ki&ry, bii3shall:7 as 
m n  as may be, thcr&er report. the action taken to the qfice-r or, authority 

-: or body who or which would havi  ordinarily dealt with thc matter : , .. 
L - 

i!: 

. . . P r o v i d c d t h a t ~ ~ o s u c h o r d e r s h a l ~ b e p a s s e d u n l e s s ~ p e r s o n ~ l i k e ~ y t o ~  
be affected has been given 8 resonable opportunity of being:heqd. 

, 8 .  - .  . . . 
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227 . .- - 
(63 Any person, aggrieved by any order of the Vice-Chahcellor trnder 

sub-section (51, may prefer an appcnl ta the Board wilhin thirty days from 
rhc date on which such order is comrnunkated: to him and [he Vke-Chanceilor 
shall ~ i v c  eflect to tho ordcr passed by ih: Board on such appeal. 

(7) The Vice-chancellor shdl be responsible for Ibe cp-ordinabon and 
integration of teaching, research and extmsbo education and cumculum 
developmcot. 

(81 'The Vice-ChanccUor shail exercise such olhcr powers and perform 
such othcr duties as may be prescribed by [he slatutes. - 

13. ( 1 )  Tho Resistrat shall be a whole-time salaried officer of the Un'iver- 7 % ~  Rr~srrar. 
sity and shall be appointed by tile Vice-ChanceUo~ will1 thc approval of the 
Board on such tamsand condilions a s  may be prescribed. 

t 

(2) The ltegislrar sball be- 

(a) an academician in the ficld uf veterinary and animal scicnces not 
lower in rank than that af a University Professor ; or 

I 1 ' ( b )  an offi~er of the Government not lower in rank than that of 
Deputy Secretary to Government. 

(3) The Registrar shall had of ie  for a period of threb years and shalI 
be c:igible for reappointment for a further period: of lhree years : 

Provided that a person appointed ns Registrat shall rehe Qom office, 
if, during tbe term of his office, be completes tbc age ai fiFty-eight years. 

f.  ( 4 )  The Registrar shaU be the ex-oficio Secretarji to tl~c Board, the 
k Xcadcruic Council arid 1h1; Fp.r:v"li~c * 
< ( 5 )  When tbc ofRce of the Registrar is vacant, or when the Registrar 

I 
is, by rt.irSQ11 d illness, absence or any other reason, unabTe to exarcise the 
pa~vers, perform the functi~ns and discharge the duties uf hjs o&a, the powers, 
functions and dt~l ics of th i .  office DE tlic Regjstrar shall be exercised, performed 
and discharged by such ~ ~ C : * S O I I  as the ViceChancellor may appoint for the 
purpose, 

( 6 )  It shall be thc duty of <he Rcgistrud 

( 0 )  lo manage the properp and investmenls of the University 
includir~g trust and endowed property in accordance with  he decision of the 
Finance Committee and the Board ; 

( h )  to be the custodian of the records, the common seal and such 
orhcr propcriics of the; Unjversity as the Board shall commil to his chrge ; 
and 

( c )  to i s u e  alt notices coavening meetings of the Board, the 
Academic Council, fbe lhcultles, tho Bomds of Studie.5, ~ h c  ,Boards of Exami- 
ners and the Manning Board nnd of m y  Com~nittce appointed by the 
authoriti~s of the Universir;y. 

(7) In all mils and otller legal proceedings by or against the Univer- 
sity, tile plcndings, shall be signed and verified by the Registrar and all processes 
in such sdts.and proceedhi@ shall be issued to, and servcd on, the Registrar. 

( 8 )  The Rej$strar shall exercise such powers and perform such other 
fun<-lions and discharge such other duties as may be prescribed by the Board. 

14. (1) Tl~e  1Tinnnce Officer s h d  be a whole-tho salaried ofliter of the rheP1nam 
Uniueisirg hppohied by the Board fmrn out of a panel, of t h e e  names rrecom. OIBcm. - 
mended by the Goucrnmer~t. 

( 2 )  Thc Finance Officer shall hold offjce for a period of three gears 
subject to s ~ l c l ~  l c r r~~s  arlrl conrlitions as may bc spccificd by ihc Board : 

Pmvidcd 111111 3 pcrslr n poinlcd as fin;mcc Oniccr s k d  roiirc from- 
uflicc if, rlurilrg !lrc ! v r . ~ r ~  uf his o 9 ICE, Jlc cnnlplctcs ll\c njc.of ffhy-eight years. 

(31 Tllc cu~o!n~nunts nud-.ather' tcrms arid conditions of service of the 
I:il~:~rlcc ORiccr shall LC such 3s may be prexribed. . 

- . . A  *. ( K Q < j  -71 
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2% : - .-TAMIL N A ~ U '  GOVERNMENT GAZETTE EXTRAORDINARY . , - -- 
(F i )  ' ~ h e n  the office of the E'inance Officer is vacant, or when the 

f i a n c i  Officer is, by.reason of ilhess ,or absence or any other cause, , ~ n a h l e  
to exe,rcise the .p,owers, p e r f o p  the fuiictions and. ?ischarge the duties of :his 
o h ,  the,, powers, functions and duties of the ofice of the Financa m c e r  

-sh+l .be.'exmdised, performed and. discharged by such' person as the Vice- 
Chancellor may appoint -for the purpose. 

. ( 5 )  The Finance Officer shall be the em-oflicio Serrdary to [he Finance 
C o d t t e e .  

(6) The Finance Officer shall,- 
. , 

(a) exercise &ma1 syperv&ion o+& the fun& of the Univolsity and 
shall ndvjse the 'Jniversity as regards its- h a i c i ~ l  policy ; and 

( b )  exercise such other powers and perform such oiher financial . 
functions, as rnay be assigned to him by the Board, or as may be prescribed : 

Provided that the Financc Ofticer shall not incur any expenditure or 
make any investment exceeding such amount as may be ~rescr'ibed except with 
the previous approval of the Board. 

(7) Sbbject t o  the.odnt&l of ~l,e Board, thc Finince Officer shall,- 

( a )  epsure. that! the limits fixed by the Board for recurring and non- 
recurring ~~~~~~~~~~~e for a year arc nut exceeded and lhat all moneys are 
expended for the purposes for which they are granted or dlolted ; 

( b )  be rcspousible for the preparation of annual accounls, finandal 
eshrna?es and the budget of thc University and for their prsentation to the 
Finaac'e Committee and the Board ; 

1 :  a ,  ? . I  

. . - ,  

- -(c),keep,aconsfant match.on' thecash-ashand.Sank balarjees audof . - - -  . 
Gvettinenrs ; - . . 

Ed) walch the progress of the colkdion of rcvcnuc and advise on 
the methods of collection cmployed ; 

, , 

( e )  ensure lhat the registers of build in;:^, ,iand firniturc and equip- 
mi& && *maintained uptdsdate, midrthat s~ock c h e c e i -  hmconduct&d in respect 
of equipmcnls and other consumable matdials in all - offices, :.. ',.. laboratories, ... colleges and inutitutione maiqtained by - the flni~*eraity ': . ' , ,. 

' . I  

':- (f) bds j to  the nb@ of the ' ~ic&(!hkc&r :'anj,-!yauthoripd 
expenditure or -ottier .financial irregularity and suggest appropriate 'ailiori tb'be 
iakett agaiiist penoos at fault ; and 
. . .!(g-) call Prom . any:~oE:~, !.~h--am-y, coflcge or- insti~ilion rnaintaiilcd 
.by ,the TJniversiL~y, any inforpation or :returns as he may-corlsdec necessary -for 
'the exercise o f  his powers, performance af - Iris f~inctions..or disryharge a£-. his 
du tics. - 1 . - .  

- 

TheEDws. . ' ' 15, (1)' 'Each cbllege shdl'have a Dean, who shttil bd'a wi1p!:fi-timc salaried 
-b&cer -01 the'llniveisity, appointed' by the vice-Chhdcelldr with: tlieaipproval of 
the Board on such terms 'and condirions- as may-be prescribed., ' 

. , 
' I .  . ,  

' (2) The ~ean.-shall  exercise such powcrs and prxforrn~'such~ duties as 
may be .prescriM. , . 

.. .. 
.l*..-, . 

The Directors. 16. ( I  ) The Director of Reibarch, the Director -of Clinifi, the drire-pqr 
" of Extension Education, the Director, Cenlre for' Animal 'He.Blth Sfiudies and the 

Director, Centre for Animal Production Studies shiin be w h o l ~ t i m e  salaried 
I oiEcers, pf the. University;;appoinled .bey thgr Vice-Chancelior ,withim then..approval 

of the Board on S L K ~  lerrns and conditions, as may be prescribed. ! .. 

.. . .. (2) - Thc Djrwtor of -Research, - thc :Director of Clinics, the. Direclor of 
Extension Educatidn, the Dircc!or. rcnlrc Tnr Animal - I  lc;illh St~~tlics :~rrtl- I hc 
Dirccto~, Centre Iw . Anirnal Pmr'lar:tion . Stodir:~ shill l c:xc:~-r.i~{: xi~r: l~ Ibrlr\oruln 

,. .. 
and perform nich dutics us may he pr~c'rihd.  .. . 

. . a > , .  . 

.... 
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I8 ; . . AUTHORITIES OF .THE UNIVERSITY. 
3'. 
' 1 .  
PI. . - -  

17. Thc autllosities of the Universily shall be the Board- of Management, Auilloritlcs of 

the Academic Council, the Faculdcs, d ~ c  Boards of Studies, tlie Planning U l l i \ c r s i l ~ .  
ti . . 
1 i 

Board, the Fioancc Committee and such o&er bodies of Uie UaivcrsiEy as may . .: ., . -.  r 

. .. he declared bv the statutes ID be authorities of the University. 

IS. (1) The Chancellor shali, as soon as may be after the firjt Vicc- The Beard r f 
- 

Chan=ellor is appointed under section 46, constjtutc the Board of Manage- MilnacamnL 

incnt 

(2) The Board sllald consist. of the following rncnrbers, namely :- 

Class I-Ex-ofccio Members. 

[u )  The Vice-Chancellor ; 

( b )  The Secretary to Govern~ncnl 'in-chargz td ~ n i m a l -  Husbandry 
and Fisheries ; 

( c )  The Sccrctary to Government in-cbargc of Finance : 

( d )  The Sccrclary CQ Government in-charge of Law ; 

(e) Thc Director of Animal Husband~y ; 

(I) The Dircctor of Fisberics ; awl 

(.$) The Registrar. 

Class Il-Ot her Members. 

( a )  One scimtjsl; having special knowledge or practical experience 
in research, teaching and extensi~n education in (he field of veterinary and 
animal sciences, nominatcd by the CllanceUor ; 

( b )  One ljvcstock iarn~er norninaled by rhc Govcrnlrient ; 

(c) One reprcsentative of tlie induslries connec(crl wiU~ animal 
husbandry or fisheries nominated b i  Ihe Chancellor : 

( 1 1 )  One woman social worker nominated by  he Cliancellor ; 

( e )  One educationist nominatcd by the ChanccUor; 

(I) One nclnlinec of the lndian Council of Agricullural Rescarch ; 

( 6 )  Onc nominee of the Timil Nadu Veterinary Council ; - ', 

( / I )  O m  mcmbck elected by the members of 111e Tamil Nadu Lcgis* 
alarivc Assembly from among themselves : 

+ Provided that no membcr so eleclcd shall bc disqua~~,;~  .' for being a 
member of lIie Legislative As~embly. 

(3)  Jn casc (hc Sccrclary to Govcrnruent in-chnrg: of Animal Husbandry 
and Fisheries or Fjnancc or Law is unable lo attend Lhc mcetings ol thc Board, 
for any reason, hc may depute any oficer of his dcparlment not Iowcr in rank 
than thar of Depuly Secretary to Government 10 attend !he mcctings. The 
officur so deputed shdI have Ihc right to take part in the discussions of the 
rne~tings and shall have (he right lo votc. 

(4) The Vicc-Chancellor sl~all be the ex-oficiu Chairman of Lhe Board. 
  he' Rccjslrar shall bo the es-oficio Secretary Lo the Board. 

( 5 )  The lerm O F  office of thc members of t!~e Board, other than the.  -:: . , _ .  - .. . 
I '. - .  

ex-oficin rncmbers, , . .  sltall ba ihrec years. . . . _ .  

(6) The mcmbers of lhc Board shaU nut bc entitled to receive any 
rcmuncral'ion from Lhe Univc-rsity' except such dailv and travelling allowances 

I 

as may bc prescr-ibcd : 
. ,  . : .. .. . < 

Pr~virted that nothing contained in  this subrsection shalI prcclude any 
'nmhibcr from "iltiiwi'ng -his nornial einblurnenk to which hc,:)$ enti$l;d by 

virtuc or t l ~ c  uflice' !! holrls. 

e r 
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2-X!. ,TAMIL W O U  GOVERNMENT GAZETTE EXTRAORDINARY d 

F '  -- - - - . I - - .  - - 
-, 

- - 
. , . - ..I.-. . . . . , . . . .. - 7  = - ,  - - .  .- - ..._ -. . 

(7)- A 'ruembcr of the Board, other t,linn the ex-oflcio menlbar, nlag 
tender resignation of his membership at any timc bcldre the expiry of the term 
01 his ofice. Such rcsibnation shall bbc conveyed to Ihe Chancdloi by a letlcr 
in writing by tlic nlcmbcr and thc rcsig~~rrtion sh;~ll pakc CKCCL from 111e dale 

' 
of its acceptance by the Uhancehr. 

lo&m or Hoard. ' 
19. The .Board shall have the following powers, nan~ely :- 

( I  ) t3 mnk : slstutes and arnend or rcpeal thc siatuics ; 
, .  . . .  

. , , .. 
, .. *. a' .. . (2) to consider and review the financial requilnen,ents and approvc the 

allnual finandial cstima:cs of rhc University ; 

(3) to provide for the administratioll of any lunds placed at the d i c  
posal of the University for the purposes intended : 

(4) to arraugc for thc investnlenr and witltdrawaI of Cuuds of the 
University : 

15) to borrow money for thc purposcs of Llie University, wilh Ihe 
apprsval of the Govcmment, on the secl~rity OF the property of tllc Un-ivcrsity 
and to make suitabk arrangements for its repayment : 

( G )  to hold, control and adruinistcr tllc propcrties of Lhc Univeaity : 

(7) to deterluine the 'form, pravidc for the custody, and rcguln[c thc 
use, of Ibc common seal of the Univeriiy ; 

(8) to irppoint such committees, cither standing or lemporarj*, as i t  

may consider llecessary, and specify thc lcrms of reference thereof subjcct to 
the provisions of this Act and statutes ; 

( 9 )  to deternlinc and rcgulate all questions of policy relating to the 
University in accordailcc with Lhe pro9jsions o l  this Act md the statutes ; 

'1 0) t o  make Bnancial provision for the instruction, tcnching, racarch, 
advanceme~i~ and dissemcation of know!edge in such branches of learning - 
and coursqs of sudy as may be determined by the Academic Council ; 

(1 1) to provide for the eslablishnient and maintenance of colleges, 
hodels,. l a b r a  toris, ~xperimental Iivcstock farms and o t h ~  Iacilitics neccssary 
for carlying out' the pu-poses of tlis Act ; 

(12 )  to provide lor thc institution and confciment of degrees, diplomas 
and orher academic distinctions ; 

(13) to provide far the institution, maintenance and award of scho!ar- 
ships, fellowships, sludentships, bursaries, exhibitions, mcdals and prizes : 

114) to accept, on b&df of tho University, trust, bequkat, dountion 
and transfer of any movable or immovable properly madc to it ; 

(IS) to cntcr inlo contract or! behalf of tile University ; and I 
(16) to exerr.ise such other powers, not inconsistent with thc prd~isions 

of this Act or the statutes, a; may be uecessary for carrying out the purposes 
of this Act. 

M u : t l r g p o f ~ ~ t d  ". 20. il).The Board sbdl mcq!.at such t i ~ l ~ c s  an!! places a d  sliall, 
Tll subject t o  th~''prh~fisions of sub-wtion.s (2) rind, (3),,# ol~serve such mics of 

procedure in rqard to trdnsac~on of business a( its mcetjngs including the . . .  . 
quorum s t .  meetings as moy bc ~prcseribcd : . , 
, ,  . , .  . 

Provided that llie Board sl\dl mccl nllcasl once i n  cvcry thrce months. 
d 

, -  ..: (2.). T h c  ~ice.Cliancellor or in his ahscncc nnv llichlbcr &nkn by t l~c 
ine~ribcrs preseni shall prcsidc at a meeting of ~ h c  Board. . , . . -.. , 

, ' . ' : 

, ,. 

,- , 
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. . . . . .  . 

-231 ' - , s, --s-.c-. .s- ld -_- . . - .  _ _ _ - - . - - .  - -- .CC 

(3)  ,Ill q ~ ~ e s f i o a s ~ a ~  i n y  rneethlg ui the Board slrdl bc dkidid by a 
majorily of illc lFotes ul  ihc meuhers p~cst-!I( aud vocing and i~ 111c cast 01 art 
cqualily of v i ~ t ~ s .  11!c Vicc-C'hiincellor or thc n1cnlbc.r praiding, as the case 
nlny Ire, sllall ltnl*c n ~ r 7  exc:rcise n sccond or casting votc, 

(4 )  (a) Thr: Board may, for purposes ot consultation, invilc -any 
- pcrson having special know!edp,e or pradical cxpcricocc i n  any strbjcci rlndcr 

co~~sidcratio~~ lo altznd any mecting. Such pelsuli may spcak in, stld oti1cthrr.i~, 
lakc part in, the prwectlings of slich meeting but shall not Iic cn~;:'-d 40 

<i votc. 
. s 6 . 1  

y (b) ']'he person so i i r~ i ted  sllnll lm antitlcd t o  snch duily and tmveu- - .,. . . . -  
-, , 

ing nl1o:rances as nre  admissible to nny memher of the Board. . . 

21. The Academic Cauncil shall b: the acadcmic aulhority of the Univer- ~ h ,  Mdcmie 
I s i ! ~  3rd shall, subject ro tllc provisions of this Puc~  and the statutes, have the Counqh. 

1 control and ~ c n c r d  regulaljon of ~cnchjng and examinatinn in the Univcrsily 

:< , 
and shall be rcspnsible for [he majnknance of  he standards thereof. 

12, ( 1  1 The Acoden~ic Council sl~alI consist of tllc following membeis,anst~tu~~m of 
namely:- . , mdcmic  Ctlbncil. 

C/m i-Fm~-oficiu h4ernher.r. 

( a )  The Vice-Chancellor ; 

I: .. ( 8 )  The Secretary t o  Government in-cllarga of Animal Busbandry 

f pnd . .  :Fisheries : 
, , (rj' The Director of Animal Husbandry ; ' . , 

. . ,  a .  

( d l  The Director of Fisheries ; 

- , (e) The Dean of cach college; 
? - 

, ( j )  The Dean of each Faculty ; 

(g) Thc Direcl3r .of Research ; , I  

( h )  7 h e  Direclar ol Clinics ; . , 

(i) The Direct or of Fatensign Ed~~cntion : 

(j)  The Director, Centre For Anha1 Hca:th Studies : 

(kl 'The Director, Centre lor Animal Production Studies'; and 

( I )  Thc Regkrrar. 

C:bss if-Urher Mer~rhers, 
, : L . . . '  . . . \:! b 

((I) Tcn mcrnbcrs from amongst !hc I+ccJs oE Departntcads to - . be 
nominatcd by the Vice-Cl~ancellot, on rotational basis ; 

( h )  Three persons havjng special knowledp or practical experience 
in different aspects of veterinaly and animal scicnces to be nominatcd bv the 
Vjcc-Chnncellor. 

(2) The Vice-Chancellor shall bo thc ca-r,ficin Chairman of the 
~cademic Council. Tho Rcffistrar shnll be the sx.oflicio Secrchry to the 
Academic Council. 

(3) Tho tern1 of ofice of the membcrs of the Academic CounciI, other 
than ~ h c  cx-oficio rnembcrs, shall be three years. 

(4) 'l'llc mcmbcrs of thc Academic Council shrill nut bc entitled 'to 
receive my rc~nuncration f r ~ ~ n  the University cxccpt snch daily nnd.travdlhg . , 

fillo~ra~ces m m y  prescribed : . , , . :-: ~i!td 2J . . -,,;/.a I,,? : 
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! a d l L  NADLI CiOYliWMNN'I' U ~ L l i l l r ;  LA- - -- -- - - -  - ' -- . - . , '  A ,  ,, - , , - , -- . +- - -  . - P;r,jdd-&at nothing containad i n  this mh-mion shall prcr:ludc any - 

memkr from draw;": Ibis normal crnc~lumcnls to which hc is entitled by 
A e  df the office he hr~Jis. 

( 5 )  A m c m l ~ r  nf the A-Aemic Council, olher than the ewficio 
member, may tendcr rcsigation of his mmbcrship at any timc before thc 
expiry of fbc term of 5js ofice. Such resignation shall bc conveycd to the 
Chancdlor by a lettcr in writhg by the member and t h e  &gnation shall take 
&cct from the date of its acceptance by the Chancellor- 

pe-rs s d  Cmo- 23. The powers ar,d fundions of thc Academic Council shall be- 
tlons or -- 
desrie Council. (u) to exerqse general control on teaching and other educational 

programmes and- maintnin and promote the  standards thereof; 

. .:.. . _ .  .. . , . ( b )  to make regulaiions and amend or rcpetil the same : 
1 '  

. St.) to make regulations regarding- 

( i )  the admission of students to the University and the number oi 
sludtnts to be admitted ; 

: . I  F. . ' 4 .  1 :.-. L 
(. .; i" . m ., ' ': f.. r 

(ii) the courses of h-tudp leading to d e g e e ~ ,  diplomas and dther 
acadenlic distinctions ; and 

-- 
I. 1 
I .  (iii)the ccnduct of exan~inatibns and maintenance and promotion of ;t 

. . 
standards of education ; 2 

I 

I d )  to advise the Board on dl aademic matters irkluding the control 
and management of libraries ; 

! 
' (c)' to make recommendadon to the Boqd for ,the institution of 

Profcssorahip, hsmeiale. P~ofemnrahip, Beaderahip, M t a n t  Profmsomhip 
. . and o@r teaching; research and exlension education posts and in regard lo 
9. 

i 
the dntiea thereof ; 

? r  

. ,  , (f) to formulate, modify or revise schemes for the constik6on or 
,. - 

r- .. reconstihtion of departments of teaching, research and extension education ; 
,:I 

(g) to make rwommendation to the Board regarding pet-graduate 
teaching, research and extension education ; 

( h )  to make recommendation to the Board regarding the qrncations 
io be prescribed for t c ~ h h g j  research and extension education posts in the 
University ; 

( i )  to make recommendation to the Board for the conferment of 
honorary dcp~ees or other distinctions ; and 

( j )  to exercise such other powers and perform such orher functions as 
may bc prescribed bp the statutes. 

24. (1) The University shall include Faculties of Vekrinary and Animal Tbr F;lclmlar: : -i 
Sciences, Basic Sciencc, Fisheries and such other Faculdcs ar; may be pres- 

, q 
cribtd by t l~c  statutes. .; 

. (2) Each Faculty shall, have a Dean who shall be appdinfd in such 
-manner as may be pre~crib~d, 

( 3 )  Each Faculty shall comprisc such departments of teaching with 
sqch assignment nf subjwls of study as may be prescribed and each &pt- 
merit shall have il Head who shall bc responsible to the Dean for the proper 

organisation and woruing of that department. 

(4) Ths conslitution and funclions of the Faculties shall, in all othor 
repccts, be such as may be prescribed. 

' '  '25.'There shall be a Board of Studies for each F$cu)ty, the .donstitution 
and functions of mwhich shall be such as may be presctibed: 

- . 
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. . ... . . 

b. -.. . . . .  
. . 

-- - 
26. (1) There shall bc constitated ~ l a n ~ i n , ~  B o d  01 the UnivemiQ Theplanning . 

wlrich shall advise generiilly on the planning and development of the Univer- 
~ 3 ~ .  

sity a d  keep under re\iew the standard of ducation and research in the 

- - 
(2) The Planning Board shall consist of Ulc following members, 

(i) the ViceChnncellor, who &all be t h e  ex-nflcio Chnirnlaa of the - ;f 

Planning Eoard ; and 
. - . !  

I 
' I 

{ii) not more -than dght persons of high academic stnnding nomi- ' ? 

natcd by ihe Bonrd. . . 

(3) The term of office of the nominated members of the p l A g  

Board ahall bo t h r e e  yearn. , . . : i . - , . ~  r . 
. , ', .::I : ,  

, -  . , . 1  
(4)  he Planning Board M, 'in addition to all other powers vsted -,.- 

t 
. I  

in it by this Act:have the rjght to advise the Board of Management a d  'the 
I 

:. . . . 

Academic Council on any academic mattar. . . i 
< 

27. (1) The Board shall eppuint a Finance Comnittee consisking of the ne FmmO$ i 

following members, namely :- Committm. 

(a )  The Vice-ChanceUor ; 

( b )  The Secretaq t o  Government in-charge ' r f  Animal Husband-, 
and Fisheries ; 

.i 
. '1 

(c) The Secretary t o  ~ o v e & d t  in-charge of Phanae; - . 
- .! 

(!d) One mcmber chosen by the Board from amongst its nda-oficial 
memhem, ; and 

( e )  The Fina~cc Officer. 

(2) In rase the Secretary to Government jn-charge of Animal nus- 
bandry and Fishcrie.s ctr Finance is unable tn attend tho mcctings o f  the 
I~l innnw; ( ~ o ~ r ~ r ~ ~ i i ~ l c e ,  ~ ( I I -  ihlly I~C;I.SOI~, IIV m f ~ y  (I~:~II!G ~ t ~ y  oMwr 1 1 f  flfiphrt- 
~ncnt not lowc:r in rdnk l l ~ i l n  lf lr~l f ~ l '  Ilcputy Yu:rctr~ry I r r  (Ir)vcrr~rr~c:r~t ~ A J  rittmrd 

tha meetings. Thc o0icer so dep11W shall haw the right to tnke pnrt in tho 
disc,,ssions of ~ h c  rncc~ingb :r:!d ..I/~all l ~ a v c  rhc r i & ~  r r l  vnic. 

, . ( 3 )  Thc vice-~hilnkcllo~ shall be ibe ex-oficio Chairmm of the r' 4 manee 
Committee. The Fjnancc Officer shdI be t t c  8s-oflcio Secileta~y t o  the Finmce 
Committee. 

( 4 )  The Finance Cornmi ttee shall- 

(a)  examinr: thr: 2nnll;iJ w!o~rnf# and 21,~: :;r!~lr;d fln;ln,;j;,] tat,j,flht,fi 

.jf c'Lt c~ij:-+r:i;i!j >nf] wi;-:.-f; ?: r- J : f ~ r t J  thf;ftfw, ; 

(b j  rei-iew rhe financial po+.iitim d the Univerrrity, from tiPs to t:-.s ; il 
( c )  make reconrmrndntion t o  the Board on every propour1 involvinp .- ' , - 

expendanre Tor which .?o pr~vjsion hns been made in the mnua! finnocia 

estimates or which invoh~ss expenditure in excess of the amount fm - .  

in tho annual hancia l  estimates ; 

( d )  make recammendation lo the Board on all mattere d t i n g  to 
tho fumes of t h e  University ; and 

P- ( e l  ~~crfsrrn sup!- nth(.r r'unotions o . ~  m q -  bf: ~ ~ ~ w r i / ~ d .  

28. The Roan1 mhy cqnstitutc o e h  other authnlitif~s of the Dniversily 
may bc ncccrsary in t he  manner pr~scribed in tllc sf;rtaieq Comtitutio~ ar 

olhe l~ thon' t i~s*  
(A Group) IV-2 Ex. (685)-4 
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, - .  
. RESEARCH AND EXTENSION EDUCATION ORGANISATIONS. 

I. . 
Veterinary and 

' 29. (1) Subject 10 the yrr3visio'ns of this Act and tho stamtcs, the Univ~r-  
m1 Sdmws sity shall establish a Vehinarg d h i m a 1  Sciencu &search Orgmisation 

i ResearchOrgani- fqr doing badc research on problem primarily relating to veterinary, m h a l  
d o n  hhbanw, aer ies  and allied aubjeets for the purpose of aiding the develop- 

,: ment of animd husbandry and-iishmiee and shall for this purpose ~ b l i s h  
- ' - : s ~ l ~ l ~ ~ a r y , C ~ ~ ~ ~ ~ e r i e s r e s e a ; r e h ~ ~ a l a t i o a s a s . i m a y  beneces- 

in c300pemtion with the DepmUnmt of Animal Hus-,';the. Depart- 
,. ,,,.* :;;'-: - ment 'of B%heries d ths Keaearch -Stations andm tl~e control of. the Gweln- 

. "9 , : .  . . m . ,  ! '  , ... 
, ', ,jqgpt.-,:..:: 1 4 : : .  - , . - r - . .  .., ! * \ .  #!I!(:. , :" ' ' ' , 4 , , *,,,[I !; 1: .: . 

5; ' " 

, - .. (2) The Veterinary and A n i d  Sciences RosesrLh organisation shall 
b3 dmeloped under ,.the &dance of the Ulrector 02 XesearG . 

2 .  . I  :: . . . , -, , ' .  , . 

SO. (1) Subject to the prwiaions of thb Act md the statutes, the Univer- 
z Veterinav and Animal Sciences Extension Education 

which ~ihall make ,available the information obtained on the b~ 
to studenla, exteasion .workers, l i v e  h m ,  , f& .far- 

and ahall c o n d u c t ~ d ~ t i o n  and pniningprw-e lor 
the h e 6 t  of mch persons in co-operation with the Qovemeut  Departments 

. . , .  , , . e o m d  . 
....... 1 1 1  . .. 1 

(2) The Univeniv ab.rill undcrtak~ such veterinary 'md animal 'sciences 
extdcb education activitiw as a m  neessary- , 

, , .  (a) to inform and demonstrate to the livestock farmers, fish fnrmers 
and ikhormen the hdings and developments of research on improved pmtices 

F: csential to  uplift t he  wnditiona of the rural living ; 
. . I 

( 6 )  to  increae m h a l  production with special emphosjs on food 
production and- utilisntion ; and 

' (c) to nlultiply the new breeds cad impro~cd strains evolvcd or 
introduced by the Veterhary and h h d  Scienw Resear& Organisation. 

(3) The v e t e r i n ~  and AnimaZ Sciences E-sion Education Organi- 
aation s m  be developed under the guidance oP the Director of Extension 

I 
Education. 

I . ,  . CHAPTER V1. 

I . - F W B  AND ACCOUNTS. 

aeneralpmd. 31. The UmivemiQ &dl have a herd Fund t;o wbi& ahall bt credited- 

(a) ::: income from fees, endowments, grants, donations zlna gift8, if .. 

&. .;- ; 

( b )  any contribution or grant made by the Central Government, my 
, , State Goverpment, the Univeraiw Grants C o d i o n  estabkhd under SW- 

tion 4 of- the University Grants Coniinkion Act, 1 956 or like authority or any c,,,,, 1 'J d 
local authority or any corporation owned or controlled by such GovmmenL; 1956. 
and 

(c) otha receipis. 

32. The University may hav.: such other funda as m a s  be prescribed by .< 
1 

the statutes. I 

i 

33. The funds and all nloneys of the University shall be managed' in auch ,I 
Fonds. ; 1 

manner RS may be pracribed. I 
. , 

34. (1) The Rovernment shall, every yar ,  make non-lapsable lump m m  
grants .b the University as follows :- . , 

I - .  . . , . 

(a) a gmnt not lws thpn the net e q a d i t n r e  incurred in the year 
in respect of the nctivities of (he instilufions of lleterinary and animal scimca 
and d i e d  sciences and such other Government depxbnenb relating to v e b i -  
nary aad animal sciences md olli~(1 .~cimccs n~ an trsnsEe1~ed to the Univw- 
dty. 
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- ( h )  agrantnotltssthantheestimated expcnditweonpay and 
dlowanccs of the stas, conhgenciq supplies a d  services of the University ; 

f and 
t 

(c) a grant to meet such additional items of cxpcndilurc, rccurfing 

i and non-recurring, as tile Government may decm ncccssaiy for rhc proper 
functioning of the University. 

f (2) Thc University shs!l famish such sta!ements, accounts, rcports and 
other particula~s relahg to any grant made by t l~t;  Government and its 

r. util'isation as thc Government may require. 

35. (1) The annual. accounrs prcparcd by the Fiaaate Officer *ail be sub- b l l u a l  &ollilto. 

mittcil to auch axamination and audit as the G o v m e n t  may direct aria a; 

copy of the annual accounts and audit report shall be submitted fn the Govern- 
ment . 

(2) The University &dl settle objsctiori$.raised in the audit and carrgm 
out such instructions as may be issued by the Government on I ~ B  audit repmt. 

(3) T h c  Government shall cause the, annual accounts and the audit 
report :0 be laid before ihe Legislative h e m b l y  togelher with their comment% - --- -. . -+.  

(4) The Finance Oficer :hall, before such date as may be prescribed 
by the statutes, prepa,re Ihe annual fiaanciP estimates far the ensuing *at. 

( 5 )  n e  anneal accourlts ~ n d  thz annual financial esLirnates pfcpared 
' by the Finance m c e r  shall-be placed before the Baard together with the 

remarks of the Finance Committee for approval at its annual m e e b p  and the 
Board may pass resolution with refmenre thereto and communicate the same 
to the F~nanCe Oficer who shall take aclion in aacorclance thcrewilh. , 

CHAFER V11. 

- CONDITIONS OF SERVICE. 

36 . ( I )  The University shdl institute for &e benefit of its oficers, Petmian ,mtuitp, 
teachers and ol hcr employees such pension, gratuitv, insurance and provideat etc. 

had as it may deem fit ,  in such manner aad subject to such 'conditions as may 
be prescribed. 

(2) Where tho Univerdty bas so instituted a ,provideat fund under 
I ,  , x sub-section ( 1 ), the Gclkmment may declare that :the pTdvIsions of the Provi- 

dent Funds Act, 1925 shall apply to such fuud + if the University were a :%a1 d ,325. 
authority and the fund a Government Provident Fund. 

( 3 )  The University may, in cdnsultation wirh the Finance Committee, 
invest the provident fund amount in such manner as it may determine. . - -  - z ,' ,;, 

Explanation.-For the purposes of this section and section 37, the 
word " o f f i ~ "  shall nat include thb Ch~cellor md thf: Pro-Chane&or,ofl the 
UnIversjF. , . 

P 

. .  a;. Snbject to the provi~oos of this Act, the appointment, p ~ t m  coatiOP.Ior 
.. - 

sthtion, p y  and ~ w m w  and other mnditiom of semice of teachers sda, .>. 
and other ernployea of the University shall be such as may be prescribed. 

T**FOUD)IV-~ EX. (685)-4a 
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Y '  

:. 1.; , 

. .!.. . 

. Committees thereof ; 

(k) the constitution and funttions of Faculties ; - 

: ( I )  'the eonrtitution and . ir  functions .?I- .- ', o £  the Boards of Studies : 
.;:. ,.. %; . , - ,  

cons6h&; 'poGc$:aod . -'I.. , fUnctions of the other authorities of 
. , . 4 . i -  

' r .  
, ,; ;, ;;! , .f>... . l -A.1.v.)>3;7:: i;, ,, ! ,- .; .. . . ,::' , 

- ( n )  tba manner in whichthe Dean of each Faculti &ai'deapjdi&d; 
:je>j ?~:;j:-f*;qf). < ! ; A :  : #: , i!, , *:,i, : -! . . . ,  . : ' , ,  , ' 

( a )  tbe esiablisbment and management of the  funds and moxys of 
the University ; - , . , . ,. 

. I .  ! : -  . . 3 . , : *  ' I '  

39. (1) The Boa@ mzy,,ffprp fqe  to timi makc statutes Ad %end or 
repeal the statutes in the manncr hereafter provided in this section. 

I, . :,..I. . - . .  a,!:?:-,- . . .' 
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(b)  Zll,case such draft relates to a matter within the p m l e w  of thc Arsidemic 
Council, the Board shall refer it for consideration to the Academic CounciZ, r~bich - 

may either report to the Board that i t  does not approve the cialt or submit the - I 
draft to the Board in such Form as the Academic Council may approve aud the - 

Hoard may either ,pass, with or without' amendment, or reject the draft: 
> .  

(5) A slatute passed by the Board shall be s~rbmitted to the 
Cbanelior who may ass,nnt thereto or withhold iiis issent. - A,starute passed 
by the Board shall heve no validi!~ ch~jl'ii has been assented to  by the 
Chancellor. . . 

,40.(l)Subjtct !o the provisions of-'this Act and thestatutds, the authorities Regubcians. 
of the University m a y  make regulations :o firbvide fa{- all or any of the 'followjog 
rnatkrs,~ n h e l y  :- . z  . , !  . - .  , . . 

(a) the rnamer in which and the conditions subjcc: to h i c k  the pension. 
gratuity, . insurarccandprovjdentI~ndmaybeinsti~tedfarthebcnefitofrhe , . . ,  rLl-,2. 
officers, teachcrs and other employees of the TJnivenity ; . , #.;:;:: 

- < 

(b) the. appointmsnl, prodedurs lor &lwtion; pay and allowaims and, 
other conditions of servjce of oEce'rs, teachers and other ~mployecs of ths 
University ; 

(c )  Lhc giving of n i t h  ta the members of any A~tho;- i ty  of the University 
tllc d m s  of the meetings and tho bllsioess to be transacted at the mcetings and 
for keppjnz a record of the proceedings or the mectings ; .,? 

(d)  the procedure to bo obrcrvsd at  tY m ~ d h g r  and thr number of 
h 

members requird to form thc quorum ; and 

(e) any a ther matter which is reqtired to be or m: y be prescribed by 
regubtionr. 

(2) The Academic Council may, subject t o  the provisions cf the statutes, 
wake  regulations providing for the courses of study, systcrn oi examinations and 

. award of dcgrees, diplomas and other academic distinctions of the University, 
after receiving the drafts of the same from the Board of Studies concarned. 

(3) The Board may issue such directions as it may think fit to the authority 
conccmed to amend any regulation. 

TRANSFER OF COLLEGES AM3 INSTITUTIONS, EMPLOYEES 
AND FUNDS. , 

~ ~ ~ i l  Nndn 41. (1) Notwithstanding anything contained in the Tamil Madu Agricultural ~ d ~ t  d & 
g or 1971. University Act, 1971 or the statutes, regulatiuns and orders made thereunder, on dew and i h -  

and forn the appointed dey,-- tutbns to uni- 
versity. 

(0) the Madras Veternary College, Malras, the 'r'et.winary Wloge and 
Reseacch' Tnstitute, Namakkd and the Fisheries College, Tuticorin and the 
institu5ons specified in Pm I'ol the Sbedule, which imsnediatdy preceding such 
day w w  the constituent caUeges of, and the institutions of, the Tamit Madu 
Agricultural Univursity ; fxs~d 

I (6) ti ic institutions Ped in ~ a r j  11 of thc SeMulo, wbich immadiately - preding  such day were aa em tbe control of the Animl Husbm&y Dcparr~ent 
of the Govummmt, 

shall be transferred to, and maintained by, the University as the coastltuenr 
cotEcges of, and the institutinns of, the University. 
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(3) The Govanrment may, at any time after the appointed day, transfer 
.to the University any of their lands for i t s  use on such terms and conditions as they 
d,sm proper. 
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@) Every person referred - . In a u  b-sections (1) and (2) shall hold office 
under the University by the same tenure at the &e remuneration and upon, the 
same rights and privileges as to pension or gratuity, if any, and other matters as 
he would have held the same on the appointed day or the date specified in the 
0,-dcr under clause (a)of sub-section (21, as the case may be, as if this ~ c t  
had not been passed. 

(4) The liability to pay peosio and gratuity to  thr: persons referred to in 
sub-sectipns ( I )  and (2) shall be the Irtlbility of the Tamil Nadu Veterinary 
and Ammal Sciences University. 

44. (1) The sums at the credit of the provident fund sccounts of the persong h d o r  of- 
referred to in sub-section (1) of section 43 as on the appointed day and of the muonn 

provhhl hnd persons referred to in sub-swtion (2) of that section as on the d2te specXed in fik, 
tho order under clause (a) of the said subsection (2) shall be transferred.to the  fund^. 
University and the liability in respect of the said ~rovident fund accounts shall 
be the liability of the U~versity. 

(2) Therc shall be paid to the Tamil Nadu Velerinary and hnimal Sciences 
University out or thc accumulations in the supemuation fund and other like 
f'un~s, if any, of the Tamil Nadu Agricdtural University or, as the case may be, 
of the Govcmment, s u ~ h  amounts as have been credited to the superamuon - 
fund or other like funds, if any, on bchaLf of the persons referrd to  In *,'-sections 
(1)  and (2) of section 43. The amounts so p a i ~  shall form part of the super- 
annuation fund or other like funds, i f  any, that may be estabtished by the Tamil 
Nadu Veterinary asd Anrmal Sciences University for the benefic of i t s  employees. 

45. (1) The Tamil Nadu Agricultural University shall, out of its f u d s  as ofi PaYma' 0 '  a d  
to the 

the appointed day, pay to the University such amount as the G o v m e n t  may, in 
consu? lfion with the Tamil Nadu AgricuituraI Uoivenity, specjfy. Velerinary and 

- AnimaI Seimces 
Uniwmity- 

(2) The amount payable under sub-section (I) sha.1 be in addition to the 
amounts transferred under section 44. 

CHAPTER X. 

TRANSTORY PROVISIONS. . 
> 

46. Notwithstauding anything contained in sub-section (I] of Kotion 11, ~ ~ ~ k $ ~ ~ ~ :  
within six months from the appointed day, the h t  ViwChancellor shall be armlrot, 
appointed by the Government on a 4 a 1 y  to be fixed by thc m, for a period not , 
e x d i n g  threc yars afid on such othor conditions as 'thry think fit : 

- 

Provided that the person apppuia~z; & the Iirst ViwChancellor shaU rethe 
from office if, drting the term of his oEce, he c~~mpletes the age of sixty-fie 
years. 

\ 
47; Notwithstanding mything' conbined in sukmian  (1) of section 13, A P P ~  d ,. 

within three months from the appointed da , the first Registrar hall be appointed 
by the Government on a salary to be &pbl by them, for a psriod not exceeding 
three years and on such other conditions as they think fit : 

Provided that the person appointed as thc first Registrar shall retire f:om 
o e e  if, daring &e term of his o h ,  he com~etes  the age of fifty-aight years. 
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(7) IF rhc University docs not comply \rbith such direction within such time 
as nqf be fixed in that f-chair by the ChancelIcr, the Chanc;Uor shall have 
power to appoint any person or body to comply with such direction and make such 
order as may be necessary for the cxpenses thereof. 

> SO. Notwithstanding anything contained in this Ac: or any other law Powcr to obtala 

for the time being in force, the Government may, by order in writing, caU for any information. 
information from the University on any matter relating to the affairs of the 

; University and the Uni~crsit!~ shall, if such information is zvailable with it, furnish 
I'. . .,- the Government with such information within a reasonablc period : 

Provided that in the s?se .;I inthrnx~tion which the University considers confi- 
F 
i ' .  dcttial. the University may place the ramc bctbrt: the Chancellor and the. Pro- 

Chancellor . 

51. (1) The annual reporr of the University shall be prepared under the direc- Annual rapon. 
tion ofthe Vice-Chancellor allcb cdbmittcd to the Board at least one month before 
h e  annual meeting at ivhich i r  i.; to be considered. 

I- 

(2) The Board shaI1, nFrer co~~sideri~~g thc annual report, forward a copy 
thereor to thc Governmen:. 

(33 On receipt of a copy of thc ennual report, tt.e Governmcnt shall cause a 
copy of such report togetlttr n-irh tlteir comments thereon to be laid before the 
kgklat ive Assembly. 

( 

52. 'If any quesuon arises whtther any person has bcm duly elected or nomi- ~ b ~ , , t a ~  to 
nated as: or is entitled to be, a member of any authority of the University or other wnstittitlon of 
body of the University, the question shall be rcrerred to the Chanceltor whose ukrnky 

a decision thereon =ha11 b; final. authodti? and 
bodia. 

53. (1) No person shall be qualified for aolnination or election as a member DIsgualification for 
.OF any or tha authorities of the Uni~rrsity, if, on the date of sue11 nomination or membanhip. 
election, he is- 

(0) of unsound mind or a dear-mute ; or 

(A) an applicant to he adjudicated as an insolvezt or an undischarged 
iusolvent ; or 

(c)  sentenced by a criminal court to imprisonment for any offewe invol- 
ving moral turpitude. 

(2) Tn case d dispute or doubt as to whethcr a pel son is disqualified 
undzr sub-section (I), the Roard shall refer such case to the Chancellor, whose 
decision shall be final. 

1 

54. A11 casual vacancies among the members (other than ex-o,@cfo members) Filling of a u a I  
of any authority or other body of the University shall be fillzd, as soon as may be, w ~ n W  
by the person or body who or which nominated or elected the member whose 
place has become vacant and <he person nominated or clect o a casual vacancy Y shall be a member of such authority or body for the remainde of the term for which 

. , tlie rntnlber whose place he 611s would have been a member : 

Pro~ided that no casual vacancy shall bc filled, if suc11 vacancy occurs within 
six m>nths bcfore the date or  thc expiry or the term ofthe nreniber of any authority 
01- cttler body of the Univerrjty. 

j. (1) The Board may rcmove by an order in writing madc in this be11aIF Removal from 
i any p:isou I tom membership of any aurliority of thc University by a resolution membembi~ of 

pr5:C by a majority of ihc total membership of the Board and b y  a majority of ~ ~ ~ h ~ { ~ r a ' ' y  
not Ipjj than two-thirds of the members of the Eoard present and voting at the 
n ~ t r i i ; ~ g  , i f  such person 11 as been convicted by a criminal court for an offcnce which 
in ti:? opinion 01 th.e 803rd insolves mom1 turpitude, or iT he 11.19 k e n  Nlty of 
grtlsj misconduct and r'rrr tile same rcascn, the B c ~ r d  nlay withdraw any d e w  
or dip!;laa or other acaii:mic distinc~icn conferr~d on. or ~rantzd to, that tlerson 
by :hi W,~iversrcv. 

P- - . . . . x  I \ ' . ?  fAQ<)-S 

LatestLaws.com



LatestLaws.com

I 
I 

(2) The Boad may also by an crder in w~iting made in this behalf remove 
I 

I 
any person from the membership of any authority of'the University if he becomes 
of unsound mind or deaf-mute 01. has applied to bc adjudicated or has been 
adjudicated as an insolvent. 

bn, alt x,' amend or add t~ the Schedule 
in the Schedule and upon the issue of 
ed to be amended accordingly. 

powor to rcmcve 61. (1) If any difficulty arises as to the first consti!utjon or reconstitution of any 
Jifficultias' authority of the University after ihc appointed day or, as the case may bu, tho 

notified date or othezwise in siving effect to the provisions of this Act, the 
Government ma], by notification, make such provision not inconsistent with the 
provisions of this Act as may appear to them to be necessary or expediente 
for removing the difficulty: 
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Provided that no such notificetion shall be issued after the expiryof five years 
from the appointed day. 

(2) Every notification issued under sub-section (1) or under any other pro- 
visions of this Act shall, as soon as possible after it is issued, be placed on 
the table of the Legislative Assembly, and if, before the expiry of the session in 
which it is so placed, or the next session, the Assembly makes any modification 
in any such notification or the Assembly decides that the notification shouIdnotbe 
issued, the notification shall thereafter have effect only in such modified form, or 
be of no effect, as the case may be, so, howe~er, that any such modification or 
annulment shall be without prejudice to the validity of anything previously done 
under that notiscation. 

Tamil Nadu Ordi- 62. (1) The Tanif Nedt1 Veterinzl y and Animal Sciences University Repeal and savi~g- 
lsnce Vf j9*9. Ordinance, 1989 is lie: eby i epeeled. -. 

(2) Notwi.ii.stiir~ding st c i ~  ? epeal, anythi ng dor~e c.r any acticn taken 
~ n d e r  tite szid Ordinance stAall be ceemed io  have been done or taken under 
this Act. 

THE SCHEDTJLE 

[See sections 1(3), 2(p), 41(1), 43(l) and (2) and 59.1 

PART I. I 
COLLEGES AND TNSTITUTIONS. 

CoEfeges : 

(1) The Madras Veterinary Collrge. Madras. 

(2) The Veterinary College and Research Institute, Namakkal. I 
(3) The Fisheries College, Tuticorin. 

Institutions: 

(1) A11 Rcsearcl~ and Education Units ~ituated at the Madras Veterinary 
College, Madras. 

(2) All Resea~ch and Education Units situated at the Vaterinary College and 
Research Institute, Nnmakkal. , . 

(3) All Research and ~ d u c i t i o h  Units situated at the Fisheries College, Tuti- 
corin. I 

(4) Poultry Research Station, Nanclanam, Madras and all Research, 
Education and Extension Uniis therein. 

(5) Livestock Research Station, Kattllpakkarn and all Research, Education sad 
Extension Uuits therein. 

(6) Sheep Breeding Research Station, Sandynallah, Ue.i-.agamandrilam and 
all Research, Education and Extension Units therein. 

(7) Mecheri Sheep Resesrch Station, Pcttan~~ri, Salem cijstrjct and all 
Research, Education and Extension Units therein. 

(8) Duck Kesearcl~ and I)c.velopment Centre at TiruchirappalIi. I 
(10) Livestcck Research and Development Ce~tres  at Dharmapuri. h d e .  

Thanjavur, Tirt~rr:)veli and Nagercoil. 
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Pudukkottai arLd Hosur. 

(16) 1 t e  DirecLorite of Research (Animal Sciences), cdimbatore. 

I 
PART IT. I 

INSTITUTIONS. 

(1) District Livestock Farm, Hosur-30 acres of land to  form Farmers 
T~aining Centre. 

(2) Exotic Cattle Breeding Farm, Eachenkottai-800 acres of land for 
Implementa~ion c)f Liveslock Research Progranlmes. 

(3) District Livestock Farm, Abishegapatti-30 acres of land to form Farmers 
Training Centre. 

(4; Poultry Farm at Kattupakkam. 

(5) Veterinary Hospital at Namakkal. 

(By order of the Governor.) 

1 

P. JEYASINGH PETER, 
Secretary to Government, Law Deparlntenf. 
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The following Act of tlle Tmil N<du Legislative -bly received the 
assent of the Governor on the 12th June 1992 and id hereby publi&ed for 
general inforjmation, :- 

ACT No. 32 OF 1992. 

An Act to amend the Tamil Nadu, Veterinary and An% Sciences Univwsity 
Act, 1989. 

BE it ena&ed by the Legidative A.ssembly of the State of Tamil Napu in 
the Forty-third Year of the Republic of India as follows :- 

I. This Act may be called $he Tamil Nadu Yeterinary and Animal Scienceg Short title. 
Univer~ity (Amendment) Act, 1992. 

2. In section 18 of the Tamil Nadu Veterinary and Animi~l Sciences Amrndment 
University Act,, 1989, %o sub-section ( 5 ) ,  the following proviso shall be added, Of sec"n 

38. 

" Provided that a member of the Tamil Nadu Legialativo Assmbly 
elected to the Board shall c e w  to be a member of tha Board from the date 
on which he ceases to be a member of the Tamil N d u  Lwislative Ammbly ,?, 

3. (1) For  the^ removal of doubts, it is hereby declared thab, notwith- Rmoval cl 
standing anything contained in any law for the time being in force or_ in apy doubf 
judgement, decree or order of any courb, every person who had beeq elected 
to the B& of M q e m e n t  of the Ta,mil Nadu Veterinary and Animal 
Sciences University in his capacity aq a member of the 'rani1 Nadu Legisla'Irive 
Assembly, alnd who had ceased to be a member of the Tamil Nadu L+slative 
Assembly, but holding office as a member of the Board of Management 
immeciiately before the date of the publication of this Act in the Tamil Noh 
Government Gazette, shall cem to be a member of the Board of Managenlent' 
of the qaid Univemity on the W e  of the publication oP this Act in the Tarn*? 
iVadu Governntent Gaze# f 6. 

(2) Every person who ceases to be a member of the Board of Manage- 
ment by reason of the operation of tihis Act shall cease to bo a member of the 
Finance Committee of the University of which he map happen to be a membw 
by virtue of hig membership of the Boam ofl Management. . 

(By order of the Governor.) 

- - - --- - 
m. Is3lArri, 

Hecretatry to C;rouemmet$t, Law Department. 
- 
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' * ~ a r t  IV - Section 2 \ 
I 

Tamil Nadu Acts and Ordinances. 
m F .- 

-\ 

Tne following Act of thc: Tamil  N a d ~  Lcgidetive AQSe nbly received the assent 
of the Governor on tke 22nd December I597 arrc! is hereby published for  
general information :-. 

ACT No. 66 OF 199'7. 

An Act farther to am, nd tl e Tamo'l Nodu 'etenlnary and Animni Sciences 
University A.r. 1989. 

BE i t  enacted by th? L*:qi;lstive Assembly of the State of Tamil Nadu in the 
Porty-e1ghtl.l Year of the Republic of India as follows :- 

1. (:) This Act m l y  be called the Tamil Nadu Veterinary and Animal Sciences Short t i t le and 

U n i v e ~ c i t y  (Am::ndment) Ai.t, 1997. cornn~encetl~eni. 

( 2 )  Et shall come intc~ force on sucb date as the State Government may, by 
natiB:at~on, appoint. 

T n t ~ ~ i l  ~ ~ f i ~  2. I n  q:ctio*~ 18 of the Tamil Nadu Veterinary and Animal Sciences University ~ t ~ z ~ n d n ~ e n t  

8 .: 4' 11 I:~s". 1::. 1939, In sub-ssct~on (2), under the heading "Class -- - 11-Other Members", tor oj '  section 18. 

c ln i l sz  ( ! I ) ,  i i ~ e  ~ollowjng cl iussj  hall he substlttited, namely :- 

''(I]) one in:mber #:lotted by the mcmbcrs of the Tamil Nadu Legislative 
- .: ,,m'uly from among themselves : 

r?t-viiJed th3t no inember so elected shall be disqualified for being a member 
(1: r l x  1,cgislative Asscmbly; and 

( , )  T w o  mcillbers representing agriculture and conversant w ~ t h  agricultural 
s,: : ' e r  rloinir~ated by the Government." 

(I ;y order of the Gokernor) 

A K. RAJAN, 
- Secretary to C-11ernment, Law Department. 
_- _ ----- -- - -- - 

; X I  I : ]  1 \ 1 1  F.1) l i Y  '1 111; 1)IRECTOR OF SlAIIONERY AND PRlNTlNG C H ~ N N A ,  ON BPEAQ 

OF TZII? GOVERNIUENT OF TAMIL NAD!! 
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The following Act of' the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 26th November 2002 and is hereby published for general information:- 

i 

ACT No. 54 OF 2002. 

An Actfiir.?her to m e n d  the Tamil Nadu Veterinary atid Anitttnl Sciences University 

Act. 1989. 

of the Republic of India as follows:- 

1. ( 1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences University Short title and 

(Amendment) Act, 2002, commence- 
ment. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2. In section 43 of the Tamil Nadu Veterinary and Animal Sciences University Act, 1989 Amendment of 

(hereinafter referred to as the principal Act),- section 43. 

(1) after sub-section (I), the following sub-sections shall be inserted, namely:- 

"(1-A) Notwithstanding anything contained in sub-section (I), every employee 
of the University other than those who are qualified in the field of Veterinary and Animal 
Sciences and Fisheries, who, immediately before the appointed day, was serving in the 
colleges and institutions of the Tamil Nadu Agricultural University specified in Part I of the 
Schedule shall, within one month from the date of commencement of the Tamil Nadu 
Veterinary and Animal Sciences University (Amendment) Act, 2002, exercise his option to 
serve in the University or for allotment from such date, whether prospectively or 
retrospectively, as may be specified by him, to the Tamil NIldu Agricultural University and 
the option once exercised shall be final: 

Provided that any option exercised by any employee referred to in this sub-section, 
immediately before the date of commencement of the Tamil Nadu Veterinary and Animal 
Sciences University (Amendment) Act, 2002, shall be deemed to have been exercised by 

I 

such employee under this sub-section. 

(l-B) After expiry of the period of one montl~ specified in sub-section (1-A), the 
Government may, by order, d k t  whether pcospectively or rettospectively, that the edloyees 
of the University specified in such order shall stand allotted to serve in the Tamit Nadu 
Agricultural University, with effect on and from such date, at such remuneration and upon 
such rights and privileges as to pension, gratuity and other matters, as may be specified 
in such order."; 

I (2) after sub-section (4), the following sub-section shall be added, namely:- 

"(4-A) The liability to pay pensio~~ and gratuity to the persons specifd in the 
order under sub-section ( 1-B) shall be the liability of the Tamil Nadu Agricultural University.". 

3. in section 44 of the principal Act,- Amendment o f  
section 44. 

(1) after sub-section (I). the following sub-section shall be inserted, njjmely:-- 

''(1-A) The :;unls at the credit of the provident fund accounts of the persons 
specified in the order under sub-section (I-B) of section 43 as on the date specified in that 
order shall be transfem:d to the Tamil Nadu Agricultural University and the liability in 
respect of the said provident fund accounts shall be the liability of the Tamil Nadu 
Agricultural Ilniversity."; 
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@(%A) Thae &a8 he pd to hr Tsnil %& Agrmltloal Un~rerir ty out of the 
accumulatio~ in the supernmwuon fmd md nhcr i~ke W. IT an).. of the Cniversity. 
or, as the case may be; of the Govtmmnt, a r b  amnrots as hare been cred!ted to the 

superannuation fund or other lrkc funds, if any, on behalf of the person5 specified in the 
order under sub-section (1-B) of section 43. The amount so paici shall form pan of the 
superannuation fund or other like funds, if any. that may be established by the Tamil Nadu 
Agricultural University for the benefit of its employees.". 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretary to Government, 

Law Department. 
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TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY 133

An Act further to amend the Tamil Nadu Veterinary and
Animal Sciences University Act, 1989.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences
University (Amendment) Act, 2012.

(2)  It shall come into force on such date and the State Government may,

by notification, appoint.

 2. In section 2 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989 (hereinafter referred to as the principal Act),  in clause (g), the expression

“and the Fisheries College, Tuticorin” shall be omitted.

3. In section 10 of the principal Act, in sub-section (1), the expression “and
Fisheries” shall be omitted.

4. In section 18 of the principal Act, in sub-section (2),—

(a) under the heading “Class I—Ex-officio Members”, for the items (e), (f) and
(g) and the entries relating thereto, the following items and entries shall be substituted,
namely:—

“(e) the Director of Animal Husbandry; and

(f) The Registrar.”;

(b) under the heading “Class II—Other Members”, in item (c), the expression
“or fisheries” shall be omitted.

5. In section 22 of the principal Act, in sub-section (1), under the heading
“Class I-Ex-officio Members” item (d) shall be omitted.

6. In section 24 of the principal Act, in sub-section (1), the expression “Fisheries”
shall be omitted.

7. In section 29 of the principal Act, for sub-section (1), the following
sub-section shall be substituted.

“(1) Subject to the provisions of this Act and the statutes, the University shall
establish a Veterinary and Animal Sciences Research Organisation for doing basic
research on problems primarily relating to veterinary, animal husbandry and allied
subjects for the purpose of aiding the development of animal husbandry and shall
for this purpose establish as many veterinary and livestock research stations as may
be necessary in co-operation with the department of Animal Husbandry and Research
stations under the control of the Government.”.

8. In section 30 of the principal Act,—

(1) in sub-section (1), for the expression “livestock farmers, fish farmers and
fisherman”, the expression “and livestock farmers” shall be substituted;

(2) in sub-section (2), in clause (a), for the expression “the livestock farmers,
fish farmers and fisherman”, the expression “the livestock farmers” shall be substituted.

9. In section 41 of the principal Act, in sub-section (1), in clause (a), the
expression “and the Fisheries College, Tuticorin” shall be omitted.

10. In section 43 of the principal Act, in sub-section (1-A), the expression “and

Fisheries” shall be omitted.

Short title and
commence-
ment.

Tamil Nadu
Act 42 of
1989.

Amendment of
section 2.

Amendment  of
section 10.

Amendment of
section 18.

Amendment  of
section 22.

Amendment of
section 24.

Amendment of
section 29.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government, Law Department.

The  following Act of the Tamil Nadu Legislative Assembly received the assent of the

Governor on the 31st May 2012 and is hereby published for general information:—

ACT  No. 20 OF 2012.

Amendment  of
section 30.

Amendment of
section 41.

Amendment of
section 43.
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TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY 283

The  following Act of the Tamil Nadu Legislative Assembly received the assent of

the Governor on the  14th November 2012 and is hereby published for general

information:—

ACT  No. 39 of  2012.

An Act further to amend the Tamil Nadu Veterinary and Animal
Sciences University Act, 1989.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the

Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal
Sciences University (Second Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 31st day of July
2012.

2. In section 11 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989 (hereinafter referred to as the principal Act), in the third proviso
to sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Veterinary and Animal Sciences University (Second
Amendment) Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

Short title and
commence-
ment.

Amendment of
section 11.

Repeal and
saving.

Tamil Nadu Act
42 of 1989.

Tamil Nadu
Ordinance
9 of 2012.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law  Department.
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An Act further to amend the Tamil Nadu Veterinary and Animal Sciences
University Act, 1989.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-

fifth Year of the Republic of India as follows:—

1. (1)  This Act may be called the Tamil Nadu Veterinary and Animal Sciences
University (Amendment) Act, 2014.

 (2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 11 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989,—

(1) to sub-section (1), the following proviso shall be added, namely:—

“Provided that if the Chancellor does not approve any of the persons in the panel
so recommended by the Committee, he may take steps to constitute another Committee,
in accordance with sub-section (2), to give a fresh panel of three different names and shall
appoint one of the persons named in the fresh panel as the Vice-Chancellor.”;

(2) in sub-section (2), for the expression “one shall be nominated by the Board”,
the expression “one shall be nominated by the Government” shall be substituted.

The following Act of the Tamil Nadu Legislative Assembly received the assent of

the Governor on the 26th February 2014 and is hereby published for general information:—

ACT No. 4 OF 2014.

Short title and
commence-
ment.

Tamil Nadu Act
42 of 1989.

Amendment of
section 11.

(By order of the Governor)

G. JAYACHANDRAN,

Secretary to Government,

Law Department.
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